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GOVERNMENT OF TRIPURA
URBAN DEVELOPMENT DEPARTMENT

NIDLE.34(3)-UDDIZ003 ' Dated, Agartala, the 7% Dec '04.

NOTIFICATION

in exerciss of the powers conferred by section 213 of the Tripura Municipal Act, 1994 { Tripura Act. fve.7 of
1494, the State Government hereby maies e foliowing Rules for assessment and collection of Property tax in the Municipal
Area.
1. Short Tithe ;- These Rules may be called the Tripura Municipal{ Assessment and coliection of

Property Tax ) Retes 2004

A Definitions &
{n “Act" means the Tripura Municipal Act, 1984,
{2) ‘Section” means 4 section of the Act.
{3} ‘Agsessment” means “assessment of rental value of all the buildings and land in the holding of

31y person within the Municipal fimit under possession with right of ownership and agresment’

(43 Tax" means a lax payable by the owner imposed under the Act.
(5 Form" means a form appended to these Rules.
{6 “Exacutive Officer” means an Executive Officer of the Municipality or any other officer authorized

2y the Municipality.
(M) Plinth area for taxing purpose means {ota! plinth area of all constructions deducting 1/3 otal
niinth area for Varanda, Corridor, Kitéhen, Bathroem, Ouircom afc.
(i) Slinth area means, plinth area of all cellars ie. ground floer and all other floors above the
ground floor of the puilding,
{8 Property means immovable property fike land and building in the holding.
{9) ‘Nords and expression used herein but not defined in these rues shail have the same meaning
29 are assignad to this in the Act.
3. Annual Rental Value : - Annuzl Rental Value means Annual vaiue for taxing purpose (de-linking rent control
Act) ie. this value may be assessed @ 3% o 6% on the value of tand and building in the refevant holding as determined by
thes Municipality. The Methodnlogy for calculating of Annual Rental Value(ARV) is appended at Form-A.
4 Zone of taxing area shall be made considering location, type of construction, plinth area, age of the building, nature
of using the holding and cther criteria as may be considered by the Municipality.
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5. Rebate may be alluwed on ARV of hokiing maximum as follows -
TUistof building _§____Meximum Rebate aliowed
[ ysarshelow 10%
[ Above25yeas | 20%
Holding is used by wner for residential purpose : 10%,
. Restrictions on tha impositien of the tax on holding -
(a) Tax on land and building — shall be imposed minimum 1% and maximu n 10% on ARY of holding 3y tne
Municipal ty.
{b) Tax for st-eet lighting shall be imposed minimum 1% and maximum 3% of ARV, by the Municipaity.
(c) Ta for conservanay shall be imposed minimum 1% and maximum 10% of ARV, by the Muricipality.
7 imposition of Tax : - The Municipelity may impose of reduce taxes as per prescribed provisions as and wher i

shall deem fit and proper. .

8. Division of the Municipality into zone for {axing area purpose.
The eatire Municip:lity shali be divided into convenient temitarial zones for the acsessment of taxes based on the

torlowing factors. The property tex of the zane may be determined by the council subject (¢ the condition thal there may no

oe: any variation o0 minimum and maximum ratas.

{a) Civii amenilies ke Waler Supply, Street Lighting, Roads and Drain.
(b) Market and Shopping Centres.
(c) Educational Insitutions.
(&} Banks, Bostal Service, Public Offices.
{v) ivtedical listitutions.
{c) Eactories and Industies.
d)  Suchother factors.
. Classification of buildings: ~ Under such zone, the building may be classified as
(&) RCC f Layd bearing building efc.
[t} Tiled or Asbestos or Gi roofed building.

ic) HutstOthers.

1. Nature of use of uilding = The building may be classified taking into consideration the nature of use of building.

{8) Residential
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b} Commercial purpose,
{c) Any other use.
" Vacant land tax - In case of fand is not ysed exclusively for Agri purpose and are not occupied by or ad acent

and appurtenant (o building be capitel value of fands fixed by Registration Department for the purpose of registration st alt be
acopted. In case fhe vacant kind s purchased at a higher price than the market value fixed by the Registration Depariment the

vziue mentioned in the registered document shall be adopted for fixation of the capital value of the vacant land.

1) A notice for conducting survey fo collect information may ne issued by tha Municipality for fixing ARY new

1

b
[

of revision in the daily newspaper for wide circutation.
{23 The Properly Tax on land which is not exclusively used for Agri purpose and is not occupied adiacent and

apeurterent to building shalt not be more ghan 1% of the capital value of the land for assessing ARV,

{3 {n The Nolification s1owing rate of Annual Rent shall be inform - &
{ii) The Property Tax assessment list of tand shall be prepared in Form- C.
{4) Refore: the commencement of assessment of building and fand the Execttive Officer of the Municipality

shail prepare either personally or under his personal supervision, an assessment list for each ward/zone in

form ‘B o BA and ‘C' as the case may be containing the following particutars -

(a} The parficutars of existing assessment for the different proporties compiled from the current
demand register, ard

(b The particulars of the ravised assessment, total amount of the: revised assessment in eact case

heing written in wionds.

(3 Approvad assessraent list -
(1 he soon ¢ the assessment list of all the words are completed the Executive Officer of the Municipaity
chall causz the notice referred to relevant rules published the revised assassment intended to take etfect

(23 Special netice of taxation stiall be in Form-D for serving o holders.

14(i.  Revision - Revision pefifion shal be roceived and entered in a register for disposal under order of the Exetutive

Otficer of the Municipality. The holder shall pay revised tax and if tax is raduced by order in revision petition tax paid in excess
shall be adjusted in future dues.

14(i1) The revisicn, amencment and alteration of assessment list shall be made on the foliowing cases.

{a) When the swnership of holding changes of
(b) Wher any tenancy or any rent in respect of holding cnanges of
ic) When the nature of use of holding changes or
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{d) | When the lind and building comprised in the holding has been re-develuped or substantially altered or
imposed duing the period of arnual valuation remain in force or

{e} When the value of the land and the building comprised in the holding tas been substantially reducec
owing o demolition or has s ffered depreciation from any accident or nawral calamity during the perioc
the annua’ value remains in force or

H When the tolding has been acquired by purchase or otherwise by the State Govt. during the period the
annual valuz remains in force or

(g When the vaivation or assessment has been set aside or declared void by an order of the Court
necessilaticg revaluation or re-assessment of a holding or

{nj When it bas been discovered that the holding has been grossly under vatued by reasons of any fraud mis-
reprasentation, mistake:or enoror -

(i3 When an a'teration has been necessitated to corect any parent error,
{il The owner or occupier shall rotice transfer of land within 80 days from date acquisition,
(k) The Municipality shall levy a su rcharge or transfer of immovable property situated within

the municipal area at the rate determined by the Municipaiity maximum 1% area per cane on the valle of

the property,

pu—y
£r

Appeal : ~

{1 At appeal urder relevant nules shafl, on receipt, be entersd in a ragister and shall be disposed of by the
competent Municipal Assessmant Review Committeé under his recorded order. Tra hoider shalf pay tax as tixed
and if excass is paie 1s par order of Municipal Assessment Review Committee sha e adjusted in future dues.

() The Municpal Assessment Review Commitiee consisting of the Chairperson and two fo four cther
members of the Munizipality shalt be aspointed by the members of the Municipality in a mesting. And review will be

as per rules / guidelines of assessment,

{iff) The State Sovt. by Notificaton appoint a Municipal - Assessment Tribunal for the purpose of review of
assessment of Property Tax made by admicip_al Assessment. Review Committee.

15, Cellection :-

i} Every Municipality shall collect property tax in Form-£ by issuing receipt in duplicate on the fax coliectad against the
items as in mew? ) o - T ': "

(i) Collected tax shalt he posted in demand and ool lec%fon regesier of property tax daily to keep account up to date in
Foun £ Tm‘: may be {omputenzed to geferate prompt sssue of demand notice. o '
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{i}  Progress raport shzll be prepared at the end of each month and each year for the surpose of financial controf This
progress report shal be made ward wise and Municipality wise. et

17. Coltection of arrear sutstanding - -
(i} W any, cf the gur:er of a holding does not pay properly tax during the year, he shall be tealed as defauiter, List of
defaulter shal be prepared and defaulter shall be served a demand notice detalling jues fixing me to pay.

{) In default the matter shall be refarmad fo the competent court following provsion of Secfion-215 of Tripura
Municipal Act, 1954

18 Revision and duratian of the Assessment tist:-
£ A new valuation st shall be made periodically, as and when nsw constructions 2/¢. is reported.
{i) Subiect tx any alleration or amendment and review petition, assessmen. enterad in assessment register

and properly tay skl be valid from the date on which the fist takes effect in the mur wipality.

71 Amendment and ateration of assessment Ust of properly tax - The Municipelity in a meeting may chance

assessmant ist for reason 10 ba recorded in writing for change of ewnership in Jand and  cor struction of buiidings.

2

). Assessmert st for property tax shall take immediate effect from the April next foliowing finalization / publication of

assessment i) lor proo ity tax.

o

21 Tax shait be paid by the owner in the ofiice of the Municipality. 17 tax is paid in Ap if. the owner of holding shefi get
rebate & 7% on surren: demand of propenty fax excluding water fax. And H tax is not paid during the year, penalty on

arrear amount of tax shall be paid @ 1G% p.a.

¥ if any difficutties arses in giving eftact to the provisions of this Rule, the State Gowernment may by an order amend

the s thare o

.
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1. Rental data for the year |

. Ft. of taxable plinth area,

. e Municipatities.
Z Zong No. Ward No.
d. Location | area House No. from to
4, For resicential use
Category of Principal Aain Other Roadil.ane
huildingroad road
1) Pucea buiiding 18 12
2 Semi pacca building with G.1. sheet roofing 12 8
3 Hul/Other 8 4
5 For Non- reside ntial use (Commercial/industrial/ Public use)
categaory of Principal Road Main Road Other Road
building
1) Pucca buiiding % 18 12
2 S.P. building 24 12 8
3 Hudfshar i g 4
Exacutive Officer Chairpersen
Municipality Municipality

Principal Road :  The road having 50 feet or more in width.
Main Road
Main Road

The road having 30 fest or more in width.

The road having less than 30 feel n width
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Property tax Assessment fist of buiiding ,_W_WW___WW__MWW@Wi‘-‘vi?aﬁw-
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Ward No./Zone No | Name of locality i year of co*ﬂoie’ion and age ¢! T Nearrinion of building o
b .__M.__.H_WM__M__“__V_WWML:::%:;_:;::‘ S ——— [N S~
] buiiding 'J‘ Pucca i op i thers g
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Amenities provided in the holding ?
ges——— ey st e et = e e R A e T e e S G e ————————— T e et e A2 TR LT ﬁ;
1 Waler Tap/Wel Electicity Vil dramage coneecied | Lalrine block exists ToaGbotaxed | name ofocoupier ownell | &
I - R A W
E | £ FE - o
Ii T ‘ T 2
<2
[ S | i
Blinin area of buiding per | Kature of use of building M—E il rent notfied per 5. N -

each type of construction | M. of plinth arez g register l{
. (SeMy — k 1 i
3 SR [ IO —
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Age of bulding 25 years and §  Ajowances for repairar | ARV o hoiding Revised Asstt as fixad by e Executive Officar of municinality
below! above 5 years. depreciation owner occupied | Tax for land end Watet tax Lighting tax | Conservancy tax | Total property |
Rasidential buiiding i building MJ
25 26 § 27 i 28 29 30 I |
i o
| |
ihitial of the Executive Officer Ne. of special notice & date Date of receipt of RP & No. of Revision pefition
33 34 35
Assessment fixed on Revision Petition ‘ Appeal
Taxontand and | Water supply | Streelfighting | Conservancy tax | Total property tax Order of the No. of appeal Order of Initial of member
building tax {ax Executive Clicer ‘ appeal
3 Authodly
36 37 B 38 40 41 42 43 44

a




~ Khatian No.

T
(P

rem-

Municipality

1 ‘anezes Egnci'ui

Sheet No Plot N Name of owner and No. in the register Area of land in Sq. Mt
address
i 2 3 4 5 o] 7
ARY of hoiding Total properly tax Description of land with ARY Vacant fand netouf at owners as Area of vacant land W
measurement Name Of OCClj{}aﬂt Na{u{e Of usage of land rep{)rted by owher Qf QCCUpaﬂt Of as in Sq. Mi
estimated
8 9 10 11 12 13 14

Capital vaiue of vacant

Reason for increage [

Asst, as fixed Dy Executive Officer

No. of Spi. Nolice

No. of revision petition

007 D) 80Wesag anss! Aieuipioenx

‘ fand decrease / omission Asst. No, allotted in | Property tax {rounded off to inifial of Executive with date
L o new register nearesi rupee) Officer
L 15 18 17 18 18 20 21
| Propery tax on revision Order of Review Commitiee Initial of Appeal T
| peliten Execuiive No.of appeai with | Crder of appt. Authority | Iritial of appl. Authority
‘ Officer date
5 2 B 3 24 25 26 27
E
. (,‘. Yiy s
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For surveying information of assessment of ARV of hoiding

House No. (Od) New

Ward No, Zone No,

Location/ area

Mouss Shast N I &t 18 1+
Owner of the holding
8/0
WO
Address
Arga of holding
Capital vatue of the holding In year
Vide deed No. : ot
resent capital value
Building Puicca No. Sp. . i No other ________ No
SPinsft otherinsft____

Gross plinth area of Puces
building

laxabte area (iotal piinth area
minus 1/3rd plinth area

for varanda, corridor,
kitchen, bath room ele)
Construction made within

25 yaars.
above 25 years.
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15,

15.

P bea o o W '
dsed of consiruction

{a) Residental
)] Commercial/ industrial
c) {ther use

(o]

A

Amenities provided in the helding

{a) Water supply

) Lighting

{c) Municipal drain
abutting to holding

ARV fixed at presents Rs.

Relationship

' tapiwell

YasihNe

YasiNo.

if no distance from municipal hydrant point

#no distance from municipal streel light poind

if no distance from municipal drain.

New [ renewed

Occupation

Signature of Surveyor / Enurnerator
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From-D
Special notice of Property tax new assessment of amendment
(RUIE. ... oot eeed)

NO.... TP Rate ...
To
Sl St e TSR ST
Address . v e T PP U OT PR PRRPEPR PP SUUPTUT

Take notice that by virlue of the power vested with the Exacutive Officer of the Municipality as per direction given by
the councit in rasoluion under No e dt ... asperprovision of Tripura Municipal

Act, 1984 and the Rules made there-under, the assessment of Property tax in respuct of your properly House

Noo.o Holding Now. e Ward No...... osituated 0 U
sireet i1 this Municipaity has unlit further notice bean fixed al Rs.......... TR UURURRRURTURRR R for reason specfied below

with effsct from 19 Apri

e case you ave dissetsfied with the assessment now fixed you can present a revision petition to the Municisal
Executive Officer within 30 days from the dale of servize of this notice. If no oojection to the assensment is presented within ‘he

above entioned penod, “he assessment will be final.

Existii Existing

ARV Properly Tax

New Assessment New Assessrnent
of ARY of Proparty Tax

Executive Gificer
----------------------- Municipality,

12
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L
Number in the Assessment Register.
&
Year for which outstanding <,
%
.
@
b
. . ¢
Amount %_) &
o o
~ =
£ iy
-
- - .
Date of presentation of bill intimation. & =
X B
§ 3
m
=
No & Date of recaipt, £
Amount of tax collected. s 2
........ ::'D" R
Date of remission. P
: 0
Amount of remission. Q
o
S - ‘ - SRS | 1
i Amount of penalty collected. |2
Y]
iy
e
Amount cutstanding at the enc of (@ =
1 jar]
‘= current year. ar
B o
% ) -
! Bii No. 3=
P L
- ’ T [
Date of presentation. o g
B e B @
t Teral amourt of current year tax. = =3
& ~
—- _mh-ﬁ_,d'g g
| No. & Date of Receipt. a <
! 2 <
- B ‘
2
Amounl of carrent year tax coflectad. (o
ol
L - .
- Daiz of remission / rebate 3
8
i ’ ]
| Amaurt of remission { rebale. E s
" ; -._[ |
o Amount outstanding at the end of the ¢ |
¢ current year Lo
i i
: |
: |
:
' A3
[
£
i o
i > i
' . -~
| : o
i

oy pe07 o Jequanad 'snsst Aeuinioesx: ‘anazen eindily
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From-F

T o {Duohicate to ba flled ur by carban paper process )

UL

Fasar Sook No

ety
sdn ML

lusiber o holding i 1he Assessmant Register .
NaTe O A5SES8e3

S S Wi,

Rezeipt tie sum of Rs. _Linwords) an aceount of Municipal taxes ser celail beiow

ey

T g e TCumenttx | Rebateor T T Penalty or—.‘{T_LTT i
| ,

‘ | remission ; fee 2to
i { | i
_ .meMwwwmequme,Wﬂw_wgmwmwmw_iﬁ_Awmgmw_ww;
- Period " hmount | Period © Amount l | | Ji

B O [ T F——— [ U R— R

Tax on nolding
fiand & ouflding]

Conservancy lax

Tedal © e - S R

Cojlecting Sarkar

Dawe

e remememnn e NUNLCIPEIY Execulive Cicer Assessor
. Municipaiity.
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From-G
Misceltaraous recaipt {Duplicate 0 Te filled up by Caracr paper process)

Receipt 300< No,

Racein: Mo,

By
5
-

dirom

An acouint of

Rupees [in words)

{n figure)

Cashicr ! Tex Collecting Sarkar Exacutive Cfficers Assessor

Date Municipaiity
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Counter Feil
Date
Name of taxing area/ ward no. efc.
Holding No.
Name of Assesses
r..»
Arrear due,
Arrear collected.
Fenaity.
Property Tax.
. — N g"
Lighling Tax. =
13
: E
F o - e
L Conservancy Tax, 3
: i 2
| 8
,} ! , 5
L Water Tax 2
P Q)
. 2|
o Rebate 3
! et
Eo Total, |
[ - -
| Warrant fee/ Misc. fes.
Total amount collected and made over to the
cashier of the Municipality obtaining signature [
of tax collection Sarkar and Cashier,
TV F P07 'Sl iBqWBss( eNnsst AR UIDIORAXT ‘SRz endis|

“¥i
g
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-
i
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From i

Methodolugy for assessing P:opéﬁiy tax

Municipality {@
t S

.
-

)

8. ii.Gcailon of Holding , %m i‘ﬁ?/ )
oWariNo. 2 HouseNo................ ot
GoHolding NowL 4. Streel/Mahalia..................

8 ARV of holding with construction

Total {in Rs.)

5o Gross ARV ofholding = Taxable plinth area x Rate per Sg. ft..

Pucea structure X =

Semi Pucca struciure X =

Katcha shructure % =

Total = Rs.
3. ARV for taxing purposs
C. ARV of holding without canstruction  { vacantland )

7. Gross ARV ofholding = value cf the land x 1% percent =

2 Property tax calculation
3. Propertytax = ARV x F1) FZof F1

+ Water tax=
Total =

=1 Rate of tax for residentiai purpose
On property (land & building) = 3% of ARV
On service per consenvancy = 3% of ARV
Cn sewvice for street lighting = 1% of ARV

7% of ARV Factor .07
Age of building
Below 25 yrs. Above 25 yrs.

F2 Haolding is used by ownsr himself for residential purpose F2 = 0% 20%
Ho'ding is used by owner for other residertial purpose F2 = 0% 20%
Hoiding is used by owner for commercial purpose F2 z - -

F3 Rate of tax on service charge on Govt. Land for non residential
pUIpOSe
on service for conservanzy 3% of ARV.

On service for sireet lighting - 1% of ARV,
4% of ARV

Date of effect of Property Tax/ Senvice Charge

Assessment
Made by

Assessing inspeclor

AssessanExecutive Officer,

By order of the Governor,

« K. RAJESWARA RAQ
COMMISSIOMER & SECRETARY
GOVERNMENT OF TRIPURA.

Printed at the Tripura Government Press,

Agariala.
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